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[, Afsseioeia - The - following - Act- of the Tamil Nadu Legislative Assembly received. the
e assent of the Governor on the 10th May 1997 and is hereby published for
general information :— S

ACT No. 33 OF 1997,

* An Act-to provide for the constitution of the Tamii Nadu Industrial Townak@ Areg‘n .
’ Development Authority and matters connected therewith, e

WHEREAS glause (1) of Article 243 Q of the Constitation provides for the
constitution ot an Tndustrial Township in an urbaun or transitional area in the
manner provided therein; '

R

% . "r

. ' . i . . s 4
AND WHekeas in an Industeial Towwuship so constituted there will be no’

municipality tor providing the. municipal services:

A AND Witkkeas it is  nagessary to provide such municipal service in the area
comprised in’ an Industrial Township;

AND  WHEREAS it is necessary to make special provision to promote and
assist the rapid and orderly establishment, growth and development of industries in
industrial areas and jindugirial estates situated in .an industrial township

AND Whnireas for “the  purpose of administcring the affairs or an Industrial
“Township and to promote the industrial growth, it is pecessary to constitute an
Industrial Area Development Authority ;

: AND WHEREAS it is expedient to provide for all these and other matte.s
; sonnected therewith ;

Beit enacted by the Legislative Assembly of the State of Tamil Nadu in toe Forty-
eighth Year of the Republic of India as tollows :— :

| Short title, 1. (1) This Act may be called the Tamil Nadu Industiial Township Area
| extent and Development Authority Act, 1997.
{ commence-

meat. (2) It extends to the whole of the State of Tamil Nadu.

(3) 1t shall come into force on such date as the Government may, by
notification, appoint.

T s

(4) The provisions of the Act shall apply to any Industrial Townshio declared
1 by the Gover.. >~ under Article 243 Q(2) of the Constitution (on and trom the date te
¢ by .otifed by the Government) (and different dates may be appointed for different ~
Industrial Townships).

Defintion>. 2. In this Act, unless the context otherwise requires,—-

(@) “Authority ”’ means the Tamil Nadu Industrial Township Area Develop-
wment Authority constituted vader section 3 ;

i A e

{b) « Governmrent™ m:ans the ctate Government;
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. (¢) “* Industrial Township’ Area™ means such urban area or part thereof
declared by notification as * industrial township aréa * by the Govérnor of Tamil
Nadu under Article 243 Q ot the Constitution ; : :

(d) “local authority > ‘means,—

(1) any Mzunicipe! Corporation: 'e'istﬁblishcd under any Jaw for the time .
beiag in force; or j : C

Bmil Nado Act

: ... . (i) a Municipal Council constituted funder the Tamil Nadu ‘District
bof 1920, Municipalities Act, 19205 or =~ = = ‘ _ St e
il Nadu / ¢t (iij) a District Panchayat or a Péméhayat Union Council or a Village

of 1994, Panchayat constituted under the Tamil Nadu Panchayats Act, 1994 ;

, (e) “ promotirg agency *’ means the Tamil Nadu Corporation for Industrial
Infrastfiicture Development Limited (TACID) or Tamil Nadu Small . Industries.
Pevelopment Corporation (SIDCO) or State Industries Promotion = Corporation 6f.
Tamil Nadu (SIPCOT) or such other institution as may be notified by the:
@ovérnment in this behalfl. - "~ _ - L
3, (1) The Government may for the purposes of administering the affairs Constitution of
of an Industrial Township Area and for carrying out the provisions of this Act, by the Authority,
notificetion, constitute an Authorityf for each Industrial Towrship Area. N , Lo

ST

(2) TheAuthority shall bea body corporate having perpetual succes,sion’az_.géi
common seal and shall by the seid name sue or sued. o v

.4, The Authority shall consist of the -following members, namely :— . . Composition of
' N ' the Authority,

(a) one member representing the promoting agency to be nominated by the
Government ; o o .

" (b) one member each representing the Factories, Public Health and Town
and Country Planning Departments‘at such level and rank as may be determined
and nominated by the Government in this behalf ;

(¢) (i) one member nominated by the Government from among the owners of
jndustrial undertakings sitvated in the Irdusteial Township Area;

(ii) one member nominated by the Govsrament having special knowledge of
matters relating to technical or other aspects of industrial undertaking situated in
the Industrial Township Area ;

? (iii) one member nominated by the Government to represent the interests
of persons employed in the inc ustrial undertakings situated in the Industrial Town-
ship Area ;

(iv) A Chief Executive Officer appointed by the Authority; and

(v) The officer of the promoting agency r.ominated by the Government shali
be the Chairman of the Authority.

5. (1) The Chief Executive Officer shall be 2 whole time Officer of the Authority. Powars and
duties of the
4 Chief
Executive
| Officer,

(2) The Chief Executive Officer shall exercise such powers and perform such
duties as may be specified in the regulations or delegated to him by the Authority.

6. (1) The Chairman and other Members of the Authority appointed by the Terms of office
= Government by virtue of their office shall be tiie ex-officio Chairman and members. of Chairman
) ) and Members.
» (2) The non-officicl members shall hold office for such time as may be .
' prescribed.,

. (A Group) IV-2 Ex. (269)—1A
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b6 necessary for the performan e of ite fumctions and - yd+ter nine their gradesand
Jesignations.mibject to such control a1d sestrictions ar may be determined by
general or special orders of the Government, ‘

© 1) The DHistrs und othér entPloyees of e AutHority, ¢s thig case
be, shall be entitled to receive from the funds of the Authorit hwhmgg
salaries and allowances and shall be governed by such other conditions of service
as may be spécified by the Al’nhOn&ty in the regulations. :

i The  Chajrman may appaint any Officer_exercisinig powers undér the Central Ast
Fato ‘%#;,Ac}i; {843, the. Tammil Nagu Pablic Health Act, ;1939 and the Tamil LXIII of 15
Nadu Townand Couintry PlannitalﬁA%. 1971 as ex-officio merabers; of t‘he:Authqmg Tamil Nadu Ack
and the officers 80 appointed shall exercise all powers and gum;;lqns -vested with 111 of 1939,
their departments under the respective Acts in the Industrial Township Area, Tamil Nadu

35 of 1972,

8. (1) The functions of the Authority shall be to administer the alfairs
;ﬁd seqlilr“qthe planned  development and maintenance of the Industrial Town—
p ml !

(2) Without prejudice to the generality of the functions of the Authority,
specif}ed in clause (1), the Authority shall perform the following functions,
namely :i—

) _('07 to cater to the civic needs and the requirements of industrial
units  situated in Industrial Township Area;

_, (5) toactas asingle point contact for clearance required from
different agencies or departments;

, (¢) to promote and assist in the rapid and orderly establishment, growth
and development of industries in the Industrial Township Area;

(d) .. identify appropriate industrial sites acquired by them and tie
up the required imirastructure facilities like power, water, roads, communica-
tions, drainages and pollution abatement systems, industrial sheds, social in~
frastructure like industrial housing and common amenity buildings for banks,
post office, hospitals, firc stations and the like ;

(e) to acquire lana in the Industrial Township Area by agicement or Central Act ‘
through proceedings under the Land Acquisition Act, 1894 for the purposes of of 1894.
this Act; 1

{(f) to prepare aplanforthe developmento! theIndustrial Township
Area;

) () to demarcate aud develop sites for industrial, commercial and tesidens
tia! p urposes according to the plans

(h) to provide infrastruciure for industricl, commercial and residential
purposes;
(i) to provide ail amenities like roads, water supply to the industrial

Slrrr o iotrapafer either by wa of scle or lease or otherwise

=3 oo T izlmdalimerioany parsoan




(8) to regulate thcereoﬁonofbuﬂdingsandsemng nyoﬂndnatnes _
ux 7 i RETI A E T S Oats: i JRLa% Mers d A
wn ;hepurpose :for whmhapartxcmar :site:-or.plot iof land
ﬁall beugjed ‘ gor industrial or commercial or resxdentlal purpgn or . amy
other specified purpose in each area; and

ik Jl& nJ ); Gpir o

> G'p) ‘Sich oihes finctions ‘as are fiecessary in furtheranoe ot the ob)ectsof
the Anthorﬁy '
- A0R0L 5h,
~ Act 9. (1) The provisions of the Factories Act, 1948 and the Tamil Nadu Pablic A u% of
il of 1948, Wt}l Act,,,1939 shall. .apply to the Industnal Township Aréa subjéct i~ the the .

] Nada following modifications:— © " Factosles!s
W of 1939, ' © 1948 rﬁd
. . Tamll m
Pudiis
Cooe Aty 1939,
’ 100 ‘ Aot (a) the power to grant lioence o wgproval under the Factories Act,
e Al i1 of 1948, 1948 in relation to any industrial unit situated within the Industnal Tqwnship
‘ ; Atea shall  vest.with the officer représentifig :thé - Factories Déi;artment
9, d f ber und the Aiith
du Ae and functioning as a member under the control of the Aut orlty
12.

fjedu Aot (b) the powes to grant hcende otdny &pproval undeér ‘the Tamil Nadu
ol 1939, Public Health Act, 1939 in relatign .to any industrial . unit aituated
within the Industiial Township Afea shall vest with the Public Heslth
representing  the public Health Department and functioning as a member under
the control of the Authority

al Act (v} Sub_]ect to the modlﬁcatxons referred to in sub-sectlon (l), the
ll of 1948, provisions of the Factories Act, 1948 and the Tamil Nadu Public Health Act, !
i) Nadu Act 1939 shall, however, apply in relation to 'such industrial imit mcludmg the pro- !
_ of 1939. visions relating to appeel, revision, inspection and other provisions, as they '
may apply to any industrial vnit sltuated outsnde the Ind ustrlal Towaship Area

lAct Explanation: An order passed grantlng or refusmg a hcence or upproval
%4 II of 1948 underthis section shall be, deemed to bean order passed underthe Factories Act,
}lNadu Act 1948 or Tamil Nadu Public Health Act, 1939 as the case may be anc the provisions
1939 ot the said Act shall apply asif it were an order passed under the said Acts.

10. (1) For the purposes of proper planining and development - of the Indus- Power to issae
trial Township Area, the Authority may issue such cirections forthof il owing directions fa

purposes as it may consider necessary:— ey respect of erece
. " tion of
building.
(2) regarcing architectural features of the elevation of frontage of any
building;
Act I (b) the aliznment of buillings of any site;

894. (c) the restrictions anc conditions in regard to open spaces to be main-

taine ina3d 2roun: buildings and height and cheracter of building;
3 () thcnumber of resi .estial buildings that may be erected on any site;

(e} tuecrezulstions of crection of shops, workshop, warehouses, factories
or  buildi¢s;

() the maintenance of the heights and position of walls, fences,
hedges or any other structire or architectural constructions;

(g) the mamienance of amenities;

(i) the restriction of ' se of any site for a purpose other than that for which
1 has bezn allocated; and
(iy th: means to be provided for proper,——
(i) drainage cf waste water;
@) disposal  of industrial waste; and
i1 disposal Ll town  refuse.
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Proceedings of
the Authority
not to be
questioned.

Gessation  of
application -of

local. b}_dy_ Act,

o7 il

el e

Application of
Jocal body
Act.

Rights and
[iabilities.

comply

~ (2) Bvery allottee or t ausferee of any land or industrial unit shall comply
with the directions issued under st -section (1) and shall as - expeditiously
ds possible erect any building or tak. svch other sizjs as may be necessary . to
- with such  directions. -

11. No act or proceedings of the Authority shall be invalid [by reason
of the existence of any vacancy in or defect in the constitution of the Authority.

12. Subjéct to the provisions of section 11, onandfrom the’dateon which
an Authority is constitutedunder section 3, the Government may direct that any
functions exercisable by the local authority within the Industrial Township Area
shall betransferred and performed by the Authority under the loczl body Act which
is applicable onthe said date, in relation to such Industrial Township Area, which
shall cease to apply to the said Industrial Township Area.

' Explanation,—For the purposes of this section and other provisions of this
Act, local body Act shall mean :— . '

- {1)- The Madras City Municipal Corporation Act, 1919.
The wvicdurai  City Municipal Corporation Act, 1971.

(2
(3) The Coimbatore City Muni;ipal Corporaﬁon Act, 1981,
@) The Tiruchirapaui City Munic;‘pal Corporation Acr, (994,
&) The 'I‘i.ruqclvelle;ty Municipal Corporation Act, 1994.
(®  The Salem City Mu'n.icipal Corporation Act, 1994,
(7)  The Tamil Nadu District Municipalities Act, 1920,
(8)  The Tamil Nadu Panchayats Act, 1994.

_13. (1) The Government may, by notification, direct that any of the
provision of the respective local body Act orany rules made thereunder or of any
other enactment for the time being in force in the Industrial Towunship Area
shall apply to that area to such extent and subject to such modifications, ad-
ditions and restrictions as may be specifled in the notification.

_ (2) In particular and without prejﬁdice to the generality of the foregoing pro-
vision, such notification may authorise—

_ (a) the Authority to levy all or any of the taxes and fees which may be levied
by virtue of the provisions applied to the Authority under this section,

(b) the Chief Executive Officer of the Authority to exercise and perform
in regard to the Authority the powers and duties assigned to the executive
authority of a local authority under the provisions applied as aforesaid subject to
such restrictions, limitations and conditions and to such control if any as may be
specified in the notification. o

14. (1) All property, all rights of whatsoever kind used, enjoyed or pos-
sessed by and all interests of whatever kind owned or vested in or held in trust
by orfor the local authority as well as all liabilities legally subsisting against it
shall. on and from the date of constitution of the Authority, stand transferred
to the said Autherity. :

“Tamil Nadg

Tamil Nadg
1V of 1919
Tamil Nady

15 of 1971,

Tamil Naduj
25 of 1%
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27 of 1994
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29 of 199 }
V of 19201
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. (2)_ All proceedings taken by oragainst.the local-authority may- be continued
'by or against the Authority. . . . e DT ek

.7 15, Notwithstanding any - provision containéd in this .Act -orin:any other Assets of the
law for the time being in force, alllands, structures .and other facilitiés, ingluding ~ Promoting
lights, water supply and drainage owned by the promoting agecy or any Agency oz
person immediately proceding tothe date of constitution . of the ~ Autherity . shall any persom.
continue tobe owned by the said promoting agency or person concerned.. ' :

16, All gums‘ - payable by any person or any persons to the Au’fﬁdﬁ'ty ‘or  Recovery of
resoverable by it or under this Act and all charges or expenses incurred in conne-  Land Reyvenme.
ction * therewith shall, wi‘hout prejudice toany other mode of recovery, be CEARE
recoverable as 2 means of land revenue due to Government under the provisions .

tral Act!  of Revenue Recovery Act, 1390 for the time being in force on the application,

880, theé Authority.

ll Nadu ~ -17.. The Authority'shall bedeemed tobe thelocal authority and also the.. Authority’ to be
k 350£1972. local planning authority and shall exercise the powers ot the said local authority Local Authority
3 as one vestcd under thelocal body Act.concerned and the Towa and Country - - +and.Plannisis

Planning Act, 1971. , .~ Authotity,
18. (1) The Authority shall have and maintain its own fund to which shall be Fund of the
credited,— ' . : Autbority,

(a) all moneys reccived by the Authority from the Government by
way of grants, loans, advances or otherwise;
: (b) all moneys borrowed by the Authority from sources other than the.
Government by way of loans or debentures; '
(c) allfees, tolls, costs and charges received by the Authority under this
Act am}zunder any provision of law made applicable to the township under
section 12; :

(d) all moneys received by the Authority from the disposal of lands,
buildings and other properties movable and immovable and from other tran-
sactions; and . v

(¢) all moneys received by the Authority by way of rents and profits or in
any other manner or from any other soucce.

'(2) The fund shall be applied towards meeting the expenses incurred by the
Authority and in the adminstration of this and for no other purposes.

19. 1) The Authority, shall within such time as may be prescribed, prepare a  Budget of the
budget in respect of the financial ~ year next ensuing, showing the estimated receipt  Authority.
and expenditure and the programme of work for the succeeding flnancial year of
the Authority and submit thesame to the promoting agency for approval.

(2) The Authority shall be competent to make variations ... *he programme
of work with the prior approval of promoting agency,

20. (1) The Authority shall maintain ptopes accounts and other relevant records Accounts and
and prepare an annual statement of accounts including the balance sheet in such audit.
form as the Government may specify. .

(2) The accounts of the Authority shall be subject to audit annually by
a'qualified Chartered Accountant as may be approved by the Authority.

(3) A copy of the audited accounts together with the report shall be sens
to the promoting agency.

" 21. The Awhority shall prepare for every year a report of its activities dur~ Annual report.
ing that year and submit the report to the Government in such form and
on or before such date asthe Government may specify.

22. (1) The Government may from time to time issue to the Authority Control by
such general or special directions of policy as they deem necessary or Government.
expedient for the purpose of carrying out the objects of this Act and the Autho-
rity shall be bound to follow and act upon such directions,
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(2) The Goverament may, abt any time, ezither os its own motion

o on application made to it in this behalf, call for the recotds of'any casc disposed of

or order passed by the Authority or the Chairman for the purpose of satisfying

.. gaedf. a8 tq the legality or propricty-of say-arder passed or diréction issued dnd may
#ass -such order or issu¢ such: direction {n eéliition‘thcrete asit'inby ehink Bt: ™
“i - Provides *hatthe Govmmgnt@llfio?pﬂu an’ order b‘tejudlcg‘a‘l to any

pegson  without affordini suck Persoi @ fekisonuble opportlinity of being heard. " -

(8% "Bvery "ordér of the Clovernmion e incxercisc of the powers
eoniferred by this Act shell be fual and shall not be called in question in any - court.

, AN “'23, (1) 'The Authority shall flirnish to the Government such reperts,
spoction: refurns and - other  information “as 'the”Government may, ~frcm time to time,
” ’ © require,cc | T S L '

""(2) Without prejudice to the provisions of sub-section (1), the
Government or any officer authorised by the Government in this = behalf
may call for reports, returns and other information from the Authority as may be

sompudered noocssary.

e
.- S
N

Powor tojmake]  %4. (1) The Government may, by ‘motification, make] rules to carry " |
s, out the purposes of this Act.] E

(2)° (a) All rules made under this Act shall be published in the Tamil Nadu
Government Gazette and unless they are expressed to come into force on a
partioular day shall come into force on the day on wkich they are so published.

-~ 1..(b) - All notifications issued under this Act, shall, unless they are expresscd
to come into force on a particular day, come into force on the date on which they ase
®» published, - - 7 o 0 :

{3) Every rule, order or notification mede or issued under this Act shall, as 4
sooni as passible after it is made or issued, b3 placed on the table of the Legisiative ' P
 Assemably and if, before the expiry of the session, the Legislative Assembly” in T A
“which it is so placed or the next sessign, the Legislative ~Assembly makes sy , i
modification in any such rule; order of notification if the ' Legislative "Ags: ‘
decides  thit the ‘tule, order or 'notification shoold not' be made ot,hsﬁéﬁ‘ , .
sule, order or notification shall thereafter have cfiect only in such modified » 3
form or be of noeffect, asthe case q@axa?, 30, however, that any such modification } i
or ‘mnnulment shall be withiout = prejuldice to the validity of anythifig' proviously 9
‘done under that rule, order or notiffcétibn,’ '~ 7 o T
" 25, 7(1) The Authority may, with ‘the previous approval of the Government, Po P
make regu?attons not 'iﬂt:onsisf'ent'With“thgﬁfbVIsions’be this Act or the  rules 'rdg::ﬁ ‘
made thereunder for the administration of the affairs of the Authority. k.
. (® 1n particular and;without prejudice to the generality of the foregoing
m& such' regulations may provide for all or any of the following matters; g
‘ {a) The summoning the holding of meeting ot the Authority, the time and
place: where such mestings ars to be held, the conductof business at such meetirgs
and the number of members fo form a quorum thereat,; e

’

the form of registers to be maintzined by the Authority;

the management of properties of the Authority; -

fees to be levied in the discharge of its functions;

(f) conditions of service of the officers ‘and employees of the Authority, and
(g) such other matiers as are to be provided for in reguiations.

?:)) the powers and duties of the Chief Executive Officer:

G 26. If any diffizulty arises in giving effect to the provisions of this Act, the Poj’
overnment may, by order, make svch provisions not inconmsistent witi the

provisions of this Act as appear to them to be necessary or e i i o
the difficulty : pear | nto be necessary or expedient for removing didic

Provided that no™ such order shall be made after the expiry of t
fiom the date of the commsncement of this Act. = - Py wo years

(By order of the Governor)

N A K RAJAN,
Secretary to Government;
Law Departmet., 3

o
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 16th January 2019 and is hereby published for
general information:—

ACT No. 8 of 2019.

An Act to amend the Tamil Nadu Industrial Township Area
Development Authority Act, 1997.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-ninth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Industrial Township Area Short title and
Development Authority (Amendment) Act, 2019. ﬁ:’ermnence'
(2) It shall come into force at once.

Tamil Nadu Act 2. In section 2 of the Tamil Nadu Industrial Township Area Development Amendment of
33 of 1997. Authority Act, 1997 (hereinafter referred to as the principal Act), after clause (e), the ~ Section 2.
following clause shall be added, namely:—

“(f) “Special Purpose Vehicle” means a Government company as defined
in clause (45) of section 2 of the Companies Act, 2013 (Central Act 18 of 2013),
formed for industrial development or any related purpose including planning and
development, administering the affairs of, or maintaining of, the industrial area.”.

[29]
22-Ex-IV-2
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3. After section 23 of the principal Act, the following section shall be inserted, Insertion of new
namely:— section 23-A.

“23-A. Delegation of powers and functions.—

(1) The Authority may, with the prior approval of the Government, delegate all
or any of its powers and functions, except the powers under section 25, for a period
not exceeding thirty years at a time:

Provided that the period for which the delegation given under this section
may be different for different kinds of powers and functions.

(2) The powers and functions delegated under sub-section (1) shall stand
withdrawn if the said Special Purpose Vehicle ceases to be a Government company.”.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,
Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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